
ACTION TAI{EN REPORT TILED BY THE 3
DISTRICT CO TO T -GODAVARI DISTEI

BEFORE THIS HON,BLE NGT IN O.A. NO. 89 /2O2O(SZI

The applicant Sri Sunkara Swamy Naidu, Welfare Organisation' Rep by

its President. Sunkara Karthik has tilcd an application rn OA No'89/2020

bclore this Hon'ble Tribunal alleging illegal closure of nallah in Sunkarapalem

Villagc, Tallarcvu Mandal of EasL Godavari Distrrct of Andhra Pradesh'

According lo applicani this nallah passes through two areas, namely onc

through Sunkarapalem Village in Tallarevu Mandal in East Godavari District of

Andhra Pradesh and Yanam o[ Puduchcrry Union Territory'

The Flon'ble Tribunal vide their orders dated.: O2-O2-2o21 at para - 9

directed as follows:

"9. The State of Andhrct I'rodesh as well as the Uruon TelTitory of Pud.ucherry are

directed to submil their clction pLan uilh short term and loag term measures and

compLiance report ol remoual of the garbage in lhe nalLah and stretlgthening of its

bunds within the extsting auailable width beJore the nexl hearing date"

It rs submitted that the Tahsildar, Ta)larevu has submitted his report

statlng lhat lhe Governmenl of Andhra Pradesh has laken up a prestrgious

program for providing house sites to all lhe eligible beneficiaries, identifying

suitablc lands belongs to Governmcnt of Andhra Pradesh and also purchasing

private lands from land oufncrs on conscnL basis. In thrs regard, the land

q,hich is located in R.S.No. 125 measuring Ac. 2.20 cents is idcntificd as drain

poramboke, it is widcn in naturc and also most of Lhe area covered with

cncroachments. It is further rcported that the villagc level officials were

enLrusted to get the land surveyed, so as to take a decision whether it is

suiLable or not by considering lrcc flou, of water during the Lime oI healy rains

and floods etc., Whilc the matter is undcr examination, thc petitioner with an

over anxiety has filed the prescnt petition. The allegations levelled by the



petiLroner are

house sites in

not correct and thc Andhra pradcsh (.)ovcrnment

watcr course arca aL Sunkarapalcm village and

not providing

diversions of

channel in R.S No. 125

not dlsturbcd and kcpt as

no

drains are taken up as apprehendcd by the pctitloncr.

According to thc instructions rcccivcd from llon,ble NCT authorities, thc

District Collector, EasI Godavari District, Kakinada along wiLh Regional

Admlnistrator, Yanam and Tahsildar, .l.allarcvu has conducted a loinr
inspection at Sunkarapalcm vrllagc, l.allarcvu Mandal rn R.S. No. l25 on

07.O7.2021 for conllrmatton ot ground rcalitics

ObacrvatioEg

- That the physical features of cxisting

Sunkarapalem village, Tallarcvu Mandal are

usual.

There is no proposal for providing housc sitcs by divcrting thc watcr course

or disturbing thc channel as allcgcd by th(: pctitioncr s organization.

contenLlon of thc petitioner's allegattons arc only wlth an ovcr anxious

baseless.

z The physical leatures of the land arc not disturbed and kepr Irec lor

natUral flow of w61s1 Ag U5Lla1.

It is submitted that the said land rn Sv.No. 125 is classificd as .nallah

wirh an extent of Ac.14.59 Cts. and having a total strctch of 1.4 Kilometres.

The Sy.Nos. 125, lO5, 106, ll6, l2O &, 123 mcasuring an cxtent of Ac.l.50

Cts. to Ac. 3.50 Cts. have been encroachcd by approximately gO families bv

means of dwelling uni[s and an cxtcnt of Ac.0.95 Cts. rs covcrcd with coconut

plantation. Thc remaining cxtenr of Ac.0.24 Cts. is covercd with soil. Action

has been initiated for rcmoval of soil in nallah wittr thc hclp of JCBS lt.irh thc

aid of Gram Panchayat. 'l'emporary encroachmcnts, obstructions which are

affected thc free flow of water, and their rcmoval is in process. lt is slated that

z The

and



lhe encroachmcnts across thc nallah are existing from about 50 ycars. Hcnce,

it is requestcd for grant of two months period for removal of encroachments

covered $'ith sotl and coconut planlatron duly rssuing noiices to the concerned

ll is lurthcr submittcd thal nccessan' steps havc bccn lakcn by thc

Revenue Ilivisional Officcr. Kakinada and Tahstldar, Tallarcvu lor removal of

\\'ater hyacrnth (Eicchornia), \r'hjch rs obstructing thc irrigation sewer with the

aid of machinery such as JCBs and also engaged boats and labour lor removal

ol watcr hyacinth (liicchornia) and olher obstructions' This task was very

hcc[ic as the water hyacinth (F]icchornia) ts re emerging vcry quickly lt is

submittcd [hat the entire water hyacinth (Eicchornia) which is clogging the

clrain flow was rcmovr:d rcsulting in uninrerruprr:d flou of drainage At

Prc-scnt there is no intcrruption to thc $'atcr flo\a'in thc Nallah ll is to submit

that slcps arc bcing proposed for taking pcrmancnt solution for clcaring water

clogging and further submittcd that aclion is bcing taken lor removal o[

cncroachments covcrcd with soil and coconut plantation duly issuing noticcs to

thc conccrncd. The photographs showing the prcscnt status of lhe nallah is

c:ncloscd hercwith lor klnd pcrusal.

'l'his rs submittcd lor kind information.

Signcd al EAST GODAVARI I)lSTRlCT, KAKINADA on this the g'i da\ ot No!'ember 202l

COI-LECTOR B, DI MA(iISTRATE,
I'AST G IDISTRICT,

. KAKINADA
I
L Collector & District Maglslrate

1 . \ l. L iast Goda\rd]i Dist]ict, bkinada
Andhra Pradesh
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